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u  CENTRAL ADMINISTRATIVE TRIBUNAL,
JABALPUR BENCH
" JABALPUR

Original Aﬁpplicatidn No. 446 of 2006

Jabalpur, u,ﬁis the 17™ day of July, 2006

Hon'ble Dr. G.C. Srivastava, Vice Chairman
Hon’ble Shri A.K. Gaur, Judicial Member
| |
5 Smt. Bushera Khan and 7 ors. - Applicants

| (By Advocate — Shni S. N%lgu)

) VERSUS

}

Union of India & 2 ors. ‘ Respondenis

| ),ro RD E R (Oral)
o | |
| By A.K. Gaur, Judicial ]Member -

| | |
' By means of orde‘f dated 12.6.2006 the applicants were given
show cause notice to give reasons why the up-gradation awarded to

i them under the ACP schlame from the pay scale of Rs. 2650-4000/- fo
’ Rs. 3200-4900/. wef 981999 be not withdrawn. The applicants

s the Shat Catnse )\SL\’-‘L

/
have %ﬂ‘a detailed rep y, Annexure A-13 in which they have quoted

the decision rendered by the Tribunal in OA No. 617/2004 and
pleaded that up—gradanon not be cancelled. No order as yet has

been passed aﬁer 51& show cause notice was issued by the

respondents. ;

|
| |

2. Inview of the abg'we position, we are of the considered opinion
that the Original Apph'c%nion 1s premature and is hiable to be dismissed

at the admission stage ;iself. We do so accordingly. However, it will

be open to the applicants to file a fresh OA for redressal of their
byt veghpomedih™

grievances in case they are not satisfied after the order is passed on
/\

|
| the reply to the show ca]use notice.
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The Registry is directed to supply the copy of memo of parties
to the concerned parties While 1ssuing the certified copies of this
order, |
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(Dr’GC, er’vastava)
Judicial Member / Vice Chairman
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